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CffiinM ^otinistrstive tribunal principal bench

R. A.No. 2 37/97 _

IN ■ ■ i\k
:  OA No. 31 of 1997. ■

lu- 4-H,-a the ' 0 ctotaar, 19 97.Neu Oelhi: this the •

-  H3N'BLE flR.S.R.ADlGE.VICE CHaIR^ANCa)
HON'BLE OR. A.\^E9A\/ALLI, HtTlBERCB)

1. Shri Brah^ Prakash s/o Shri Hari Singh
2. Shri Mohinder Singh s/o S'nri Pmi Chand,

Both selacted as Peons in tha 0. f i ce

of the Regional P v;i dan ca Fund Qsmm i ssioner,
Bhav/ishya Midhi Bhauan, Sector 15-A»

\  Re viau . Appl i cants,■Faridabad ( Haryana) ... rtev uj.. hh

\JetBu3 _

1. Union of India through
Sacratary to the Gout, of India,
riinistry of Labour, Shram Shakti Bhauan,
Neu Cplhi "• 01.

2. The Central prouident Fund Commissioner,
Prouidant Fun d 0 rg ?fiisation,
Bhikaji Cama Place, "
Neu Oal hi - 6 5.

3. The Regional P ro uident/un d Commi ssion ar,
Bhauashya Nidhi Bhauan, ,

Faridabad ( Haryana) Respondents.
0 RDER(BY CI RCULATION)

BY HON'BLE n R. S. R. AOIGE 'v/I CE CHAl AN ( ft),.—

Perused the RA.

2, None of the grounds taken therein bring

it uithin the scope and a^ibit of Rule 22(3) (f)
at Act read ui th Order 47 Rule 1 CP C under uhich
alone ffiy ju dgm en t/o rde r/deci sion can be reuiaued#

3, In the guise of an ra; appli-caht- bas sought
A
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- 2 - V

to reorc.ua tha entire caea as 1 uas anappeal, uhlohle not per.lsaiele In 1 au aa,
n,s been held by Hon'bla S^reme Durt In

a. , p.Sharma 4 ore. BIR 1979 SCr.T, ShaiiTia

1047#

jhe HA rej acted#

(  DR.A.yEOA^iALLl )
!viEn3LR(3)

(  s'e R. AOIGE )■
\JI CE CHAI R^ aN V a)
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